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Tn Council met at Government House on Wednesday, the 23rd March 1864:. 

PuSBIft': 

His Excellency the Viceroy and Governor General of India, F_ing. 
His Honor the Lieutenant-Governor of Bengal. 
Major-General the Hon'ble Sir R. Napier, E. O. B. 
The Hon'ble H. B.IlARINOTON. 
The Hon'b~e H. Sumner Maine. 
The Hon'ble W. Grey. 
The Hon'ble R. S. Ellis, c. n. 
The Hon'ble A. A. Roberta, o. D. 

The Hon'ble H. L. Anderson. 
The Hon'ble O. H. Brown. 
Tho Hon'ble Rajah Sahib Dyal Bahadoor. 

SMALL OAUSE COURTS (PRESIDENCY TOWNS) BILL. 

The Hon'ble MR. MAINE in presenting the Report of the Select Committee 
on the Bill to extend the jurisdiction of the Oourts of Small Cauaea in the Towns 
of Calcutta, Madras, and Bombay, and to provide for the appointment of an in-
creaeed number of Judges of those Courts, said that the Bill W&I 80 framed that 
if any party to a cause was dissatisfied with the deciaion of the Court upon any 
question of Law or Equity, or upon any question as to the admiaion or rejection· 
of evidence, he might in any Buit for a aum in exceaa of Ra. GOO require the Court 
to stato a case for the opinion of the High Court, and the Court could not refuso to 
do 80. The Bill in fact gave only a concurrent jurisdiotion in auite for BumB be-
tWeen Ra. 500 and 1,000, and the plaintiff might Bue at his option either in the nigh 
Court, or in the Small Cause Court; but if be BUed in the former and did not recover 
as Bluch as a thousand Rupees if the o.ction waa founded 00 contraot, or three 
hundred Rnpees if founded on wrong, he would be deprived of his coats, unl888 the 
Judge who tried the case certified that the action was ODe whioh Was properly 
brought in the High Court. If the action were oue which 00 o.cco~t of ita difficulty 
or novelty or on account of the Sma)) Cause Court having followed lOme erroneous 
couree of decision. ought to have been brought in the High Court, the plaiulitl 
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would ~e his Coata allowed. The Select Committee had introduced a provision 
for what he considered to be adequate although it might be moderate, e ne ~ 

,tion o~ professional' assistance rendered 'in 'case for amounta between Rs. 000 
and 1,000. On the other,hand the Committee had reduced by one-half the scale of 
the institution fees in Buch B1l:ita, the scale given in the original Bill being Bomo-
what too ~ . . 

CALCUTTA MAGISTRATES' 'JURISDICTION EXTENSION BILL. . . 

'l'be, Hon'ble the Lieutenant-Governor of Bengal presepted the Report of 

the Select Committee on the Bill to extend the jurisdiction of the Magistrates 
of Pollee in Calcutta, ' ,  ' 

~ A  CANTONMENTS' BILL. 

The Hon'ble Mit. MAINB presented the Report of the Select Cominitte 
on the Bill to regulate the admi;nistratiOli of Civil and Criminal Justice, and 
the superintendence of Pollee and conservancy within the limits of Military 

Cantonments. 

I •• TOLL8 BILL. . 

The Hon'ble Mit. MAID also moved that the Report of the Select Committee 
on the Bill to amend Act VIII of 1851 (for enabling Government to levy ToUs on 
Public Roads and Bridp) be taken intO consideration. 
I 

• The Motion wu put and agreed to. 

The Hon'ble MR. MAnnI also moved that tl!e Bill be passed with the amend-
ments recommended by the Select Committee. , 

The Motion wu put and agreed to. 

J, REGISTRATION 0:8' ASSURANCES. 

The Hon'ble MR. ELLIS m.oved that the Report of the Select Committee, 
on the Bill to provide for the Registratio!l of Assurances be taken into consideration. 

The Motion was put and agreed to. 

The Hon'ble ML lIARINOTON said he had two amendments to propose-

The first was in Section XXVIII. It had been pointed out to him by Mr. 
Bell, the Judgo of the Small Causo Court at Jessol8, that the Section as at present 
framed would operate.hardly upon Native ladies, who frOoi their rank or other cause 
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could not with due reglud to the customs of the conntay appc4l' in publio. Bo 
would propose that the following words be added to tlle Section :-

"The provisions contained in this Section rotAting to the execution of powers 
uf Attorney in the presence of the District Rogistraf or Deputy Registrar, 

shall not apply in th'e case of a NAtive woman of A rank or desoription, whioh AC-
cording to the customs of tho country would render it improper to require her 

personally to attend at the Office of the Distriot Registrar or Deputy Registrar. 

In the case of any woman of the rank or description above mentioned, the District 
Registrar or Deputy ReptrAr if IIII.tisfied that the power of Attorney is the free 

and voluntary act of the woman by. whom it purports to have been made, may 
attest the same without requiring her persona.l attendanee at hill Offioe. For the 
purpose of satisfying himself on this point, the Distriot Registrar or Deputy 
Registrar may proceed or depute some trustworthy person to the residence of tho 

woman to take her examination in the mode preserlbed for taking the evidence of 
Native females of rank." 

The Motion was put and agreed to. 

The Hon'ble lIB. lLuuNQTON then moved his second amendment, which 
was the addition to Section LII of the following words :-

.. The application for the enforcoment of a ~nd or other obligation for the 
payment of money under this Section shall be ,mtten on a stamp paper of one. 
fourth the value prescribed for 8 pet.ition of plaint in a suit to recover the sama 
amount under the provisions of Article 11, Sohedule B, Aot X of 1862, or any 
other law for the time being in force for regulating stamp d t e ~  

The Motion was put and agreed to. 

The Hon'ble MA. ELLIS having applied to His Excellency the Preaident 
to auspend the Rules for the conduot of business, 

The President declared the Rules suspended. 

Tho Hon'blo MR. ELLIS then movod that the Bill be passed as now lUIlonde(l. 
He .id-"the necca'Jity and importance of 110m a lIuch mCAllure &II that now before 
the Council has long been recoguUcd and has lIince 183' more or 11.'-111 oc:cupied the 
attention of the Legislature in India. In that year it was luggested by the Court 
of Directors that Offices should be established for the registrntion of aU trBllllfera 
in land or any interest in IBnd,-I!Iuch registration to be compulsory under sucla 
penalties as might seen requisite. Draft; Acta were 8ubsequently prepared Bt. 
vBrioWl intervals by Mr. Amos, the Judges of the Sudder Court of the North-WCllt, 
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Sir C. Jackson, Mr. Thornhill, and Mr. Grant the Solicitor of the East India, Com-
pany, and lastly in 1858 by the Judges of tho Sudder Court at Madras. These 
several projeots of law have beon consulted in framing tho present Bill, and much 
advantago has beon derived from the accumulated information on the aubject of 
registration in Indin. colltained in the oorrespolldence connected with the fonner 

drafta .. Tlle result has been the preparation of a law for the f"gistration of Aasur-
ancea, which, although it doee not extend compulsory registration so far as was 
advocated at one time, will be an immense improvement upon the present 
law, aocordiug to which registration is optional. The several Committees 
to whom tho original Bill, of which the Bill now before the Council is 
on amended form, was referred have, I think, wisely determined not 
to Jnoke the law of registration too stringent on its first introduction, 
leaving its extension to the future, when the people at large from their 
experience of this limited measure shall have become fully sensible too the 
advantages of registration, and be prepared to receive without fear a more 
complete and extensive law on the subject. The Dleasure as it is now pre-
sented to the Council will, it is trusted, secure the formal registration 
of ~ e  important transaction relating to immoveable property over a 
large portiOD of the empire, and by bringing together in central o l ~ in 
eaoh district all documents relating to such landed' property, greatly 
facilitate all transfers of land by rendering comparatively easy the investi-
gation of title. The prevention of suits founded OD falae claims supported 
by falae witnesses and forged documents will in a considerable degree be 
attained as regards landed property of importanco, and as regards tbe 
registration of documents relating the 1088" important transfers of land 
and to moveable property, of which the registration is permissive. a con-
siderable pressure wil be. created towards their registration by the favour 
with which registered documents will be regarded by the Courts of Law. 
and the suspie.ion whioh will attach to unreptered documents. This has 
been found to be the effect in Oude. where though there is no compulsory 
registration. faoilities for registratiQn have been afforded to the people.' and 
whero tho ~ b t of registering docwnents. both relating to immoveable and 
moveable property, is of recent but rapid growth. As regards the Bill now" 
prescnted to the Council, it ~ l  be in the recollection of °Dloat Hon'bla 
Members that when the Select Committee presented their report last year, they 
recommended that the Bill 8S amended by them should be republished. Although 
this delayed the passing of the Bill for a year, it was considered. advisable in con-

sequence of the numerous nnd important alterations which had been made in the 
Bill since its introduction. and in order that the opinion of local Governments and 

tho pub1ic gonerally shQJIltl be obtained regarding these changes in the Bitl. Many 

very valuable suggest.ions have accoruingly been received during tho past year. 
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IUld ha.vo boon oorofuUy considered by the cOlnmittce. MAny nltemtions And 

amendmcuts have been collscquently mndc,' which thero is reD80llS to h0110 Imve 
rendered this import4Jlt mC4suro more Complete. Among the-so I mAy mt'llt.ioll 

the extension of its opemtion to tho IOCRI jurisdictions of tho High Courts of tbo 
Presidonoy Towns of CaICllttll, }Jndroa, And o bn ~ Ago.in, ill tb,o BiU t\B 

originally drAWll, ito wa.s proposed to limit the time nllowed for bringing notions 
on unrogistimld n tnl ~nt  t.ho registmtion  of \vhich under tho DiU ,vas 
permissive, to two years from the date on which the OOUBO of aetion aroso lUI 
regards suits relAting to iWlnovoa.ble ~ e t  And to six months Q8 regards 
suits nlating to moveable property. Further en'luiry and reileotion ha.ve however 
convinced the Committee tha.t it ,vas not desirable to alter the Jaw of limi-
tation now in forco. That law wa.s oue that hOO been weD con'liclorod anel 
of compnmtivoly receut introcluction, nnd it W4., folt thnt Any Budden cllt\nge 
which would ha.vo for its eifaot to shorten and nIter the periods ,of limitG-· 
tion for sllita, would unsettlo nnd confuso t·he miuds of the Native commwlity, 
and t.bn.t the alteration itsolf as affecting a most numerous clasa of documonts, 
such as pottahs, bonds, and notes of hand, might among a people who Are 
Blow to learn tho changes of the Inw prove a courso of considomble harel-
ship. It has throughout been tho dcaire of the CommittM, while .d ~ n  

to nnd preserving the principlea upon whioh the original project of Jaw WAS 
baaed, to make its application as little oppreuive as posaible, and to this 
feeling it hu becn found nooessary to MeriSce in somo dogree tho com-
pulsory chamcter of tho registration. Acting upon this fooling alao, ~ has 
been decided to alter thoso provisiolls of the Bill which would make the 
1o.w applicable at on~ to the whole of India. For although thero are no 
doubt advantagea in making an Act of this kind universally applioable through-
out India there were diflicultiea aod objectiona to tl1is Course, whioh have 
induced tho Committee to modify the provisions of the BiU in this re.pcct, 
and to declo.re tho.t in those territorl'.8 which are not subject to tho General 
RcguJo.tions, it shall be left ~ the Governor-General in Council Bml thu 
local Governments to dotermine when the Act shall be brought into opor,,-
tion in those territoriea. The difficultiea and objections to which I nlh'lla 
wore that in lome of tho territories above doseribed, lIuch 118 Bri t.ish IJurRlab 
and ithe Central Provinces, portiona of tho country woro in a oOlulition 
to admit of tho Dill being applied, whilo in other portion." tho condition of t.ho 
people was not 8uch as to recommend tho application of a mansuro c1o-
lIigned to meet a moro advanced atate of civilization. In MYllOro nlt,hough 
the loc.'\l authorities approved of the Dill, the Chief Commissioner thinks U.u.t 
it would be premature to introduco it at present, whilo other more pr('8Sing 
reforms in' tho judicial administration h4ve only been recently set on fOllt nnrl 
required time before t.hcy could be consolidated aud enforced. On_the other banel, 
in tho Provillcea of the Punjab and Oude there are already in exilltence Ilytcms .)l 
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rcgistrntion which. although differing from that preaeriLcd ill tho: Bill, nre on 
tho whole BUcceaaful and suited to the present condition of thOBO territories. 
It was thought therefore pesirable not at present to disturb the existing 
, arrangementS, leaving it to tho local Governments to determino when the 
provisions of the Bill no\v bcfore the Council shOuld be introduced. From 
what has boen communicated from the Governmcnt of :;he Punjab nnd from 

Oudo. it is probable that this period is not far distant, for many of the 
objections urged by the authorities of these provinces to the Bill as framed 
last year, \vill have been removed in the amended Draft of the Bill. It is 
very BlLtiafaCtory to find that the registration as it, exists in the Punjab and 
Oude, haa steadily }lrogreased in popular favour, and that ('Ven in the leBB 
perfect form which registration has B8II1lmed in those Provinces, it haa done 
much to check fraud and to ~ ce litigation, As an instance of this I may 
mention that, in the city of Lucknow, out of 715 co.ses in which registered 
bonds were produced in evidence during the year 1862, thl're were ~nl  7 
caaes in which the bonda produced were found unreliable. Among other 
alterations in the Bill, the Committee have agreed to the suggestions 
made them to leave the local Governments entirely free in determining 
tho Agtmcy by which the proposed Jaw is to be administfred, and the method 
of their remuneration either salaries or fees, or party by eaJariea and fees. 
A Section haa also been added providing for the convenience of persons trans-
ferring 'landed ,property when those ~  are at a distance from the 
placo where such property is situate, and may think it desirable to effect the 
registration of documents relating to such property at tho Presidency Towns. 
It will be at the discretion of tho Registrar Geneml to allo\v of such regis-
tration before him. The history of the intioduction of registration in Oude and 
the'marked success which baa attend it, show much the success of a system of 
~ t t on i .. d'3pend3nt upon the care bestowed by the bCGI .. ffieers d~  the 
direction of the Government on the first introduction of the measure into II. province. 
Much of the success of the me4sure now before the Council will depend upon the 
exercise of a close supervision by the Registrar General upon whom it is proposed to 
Bpr.oint over the subordinate officers, and the selection of the lowest grade 
of tho3e officia1ll. In the careful choico of II. respocmblo agency and in the 

t l c~t on of the Registration Officea so aa to ~nde  registration easy, 
nnd, so to apea , til bring it close to every man's door, the popularity of 
the new la.w and ita observllDco will greatly depend: and I trust that the 
local Government wiD not hOBitate upon the first introduction of thomellsur., 
to I'CCOlnlU':lr.d, whenever ntlC('8..'lD.ry, a wise liberality in the payment of the 
In\Vcr Ucgistration Agency, until such timo as registration shall become 
I'elf-supporting. I think we have every reason to anticipate' the conlial 

~ o c t t on of all the local authorities, who h:l.ve in their eommurucntioD'l 
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regarding the Bill shown so lUu('b hcnrt,,Y.' conr.urrcllt'o in its principlo.l an.t 
in the necessity for 8uoh 0. L\w. It iot probable, illllecc.l we mny consider it cer-
tain, that it wiD be found Itd,·isablo hcroofter to cIIll\rgo nml ('xtcml tho mw now 
propoaed to the Counoil, aud it IIlAy hereafter he pOMiblo to extend to documents, 
t.he r«'gistration of wl,ich i:4 now p!rlnis8ive tho Cllllliniitury S.Oti',lls of tho Bill. 
'I'he Council will, I t.hiuk, hnve reason for congrotulatioll 011 passing a lI\ClUIl1rc 
which, as has becm dcscribed by my Hon'ble friend IIr. Maine, is nlmost" n Con-
dition precedent to any amendment of Civil justico in Indio," lenviug to tho 
future the amendment and enJorgemCllt of the la\\,. If to any considemble extent 
the present lIllV impoaea a check upon the frequency of false suits and tho syste-
matio forgery of documents whil'h is unfortunately 80 general throughout llUlt'l, 
uu immense benc.'it wiD hove been confen'Cd on the people of Indio., and I bllt thiot 
will be the result of tho mt'.I1SUTe nOlV hefure the ClI\luril, I think WI.' mtly ('011-
fidently expect. I trust that os being in charge of this Bill, I mlly be allowed to 
expiess tho great obligation t.he Council nrc undel' to my HelD'lole frit'uds Ilr. 
Harington and Mr. Maine, for the ,'aluablo time and labor thoy h""e bestowed 
in perfecting this Bill, and to thclD tho largest portion of tho crc::dit ellto to it .. 
success will undoubtedly be owing." 

The Hon'ble MB. M.wm laid that the Bill bas Leen so long Lefllre this Couucil 
and ita predeoeaaor, and before their Committees, and so many persona had sUCces-
sively had charge of it, that there was lIome danger, in gh·ing any ono pt'rsol1 credit 
for it, of doing injustice to former Members of tho Legislature. All, ho,,"cvcr, wh" 
had been associated with bis Hon'ble friend !Ir. Ellis, ,,-ould teotify to the Ecnl, 
patience, and sagacity which he had brought to benr upon the ml.'aSUl'O, and tho 
Council aJld the public had much reason to be grateful to him for his ID.bnrs. 'Ill<" 
Bill which hlUl n~ come to maturity wos one of whit'h it \\"118 nlmost impclSiM,o 
to over-cstimllte the importance. Evcrybody "'ho hOO turncd his attention to tbe 
improl'emont of Civil Justice in India must havo found bis calcllluti(!Ds JJaffil'd l:y 
one peculiarity of the Country, the doubt which hung over the 8.utbent.icity of n') 
doCumentary evidence. 80 far os rt'garded one grl'at cmss of documents, clucII-
mCD.ta relating to real property, thcso doubts would shortly be dispeUed tbrOl!gh till" 
operation of thia mCllSurI.'. Tho modified compulsjon to register other c1;JS8t's d 
doc:uments which tho Bill oJ'iginally imposed, tho Select Committee hod nut thougllt, 
fit to insist upon, ond on tho whole ho agreed with tllO Committcl1. In 0 coullt"y 
like this, whore the vut lDI1S8 of tho population Iivcc.l entirely by ~ l ",b"l'c 
tbe difficulty Attending legislo.tioll W(\I not so much thAt of pulling Ia.ws 118 III 
promulgating .them, of bringing them to the knowledge of t·bo pooplc-cruel ~

justir.Q might Le clono by chlUlging Bllew tbo lAW of limitAtiun, and hence ho (Alr. 
Maino) concurred in tho illCXP(.'uicl1cy of B double In,,". ~ hat import.o.n.co bolongt'd 
to thnt part of the Bm whit-h l'lOvidcc.l fur B "ohmtm'y ~ t t on  ,,-ould n'JW 
depend upon the Courts, wbith be ventured-w think, "'''11M ulwoYII J'equire ell 
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expmnation where a litigant might,have'registered d d~ and had omitted to do 
10. He (Mr. Maine)'however agreed with his Hon'ble friend that the measure ~ t 

looner or later go much t ~  and that a ,tune would come when, on the produc-
tion ~  any document in any Indian Court, the Court ~ ld at once have all reason-

able certainty of ita genuineness and t~ent c t . Besides these objects, l\Dother 

ob ec~ ~~ ~~~~t on ~  to give purchasers of real property the means of ascertain-
ing the wstenoe of documents aflecting the state 'of the'title. How far the measure 

was efticient in tha,t respect, would depend on the way in which ita machinery was 
\vorked; and it would be the duty'of the local Governments and of the Supreme 
Government ~ aee that the Registers were kept in such order as to t~ 

ord the utmost facility. in the search for incumbrances. The Bill as a whole, 
was one which tho Counoil might fairly be congrat\llated on po.llling. 

, The Hon'ble MIt. HAIUNQTON said of the several Members of the late Legislative 

Council for India who were present when the original Bill was intrduced into 
that Council by Mr. Henry Forbes, the Member for the Presidency of Madras, he 
alone bad the honor of a seat in this Council at the present time, and, coDBequently, 
he was the only Member of the Council who had had the opportunity of watching 

th.e P10gress of the Bill from the time of its introduction until, after passing through 
its levera! ltages, at had at length been d n~ed to a state which admitted of 
their pl&oing the Bill with confidence on the Statute Book 'of India. The Bill 
had been prepared with great care and ability by Mr. Forbes, in communication 
'with the Judges of the late Budder Adawlut at Madras, and in bringing in the Bill, 
Mr. Forbes had fully explained its provisions and the objects contemplated in its 
iniroduction. On Mr. Forbes' retirement from the service, the charge of the Bill 

devolved upon Mr. Ellis, and he was sure that they would all agree ,that the Bill 
could not have fallen into better ha.nda. In presenting the first Report of the Belect 
Committee on the Bill, Mr. Ellis took tho occasion to pay a high and well-merited' 
compliment to Mr. Forbes for the services rendered by him in connection with the 
Bill; but, with becoming modesty, Mr. Ellis made no mention of the prominent 
part taken by himself in carrying on the Bill and in settling ita details. This oinis-
sion had boon supplied to-day by Mr. Maine, who had borne testimony to the zeal, 
assiduity, and ability displayed by Mr. Ellis in bringing the Bill to maturity. He 
desired to 4!lxpreas his full concurrence in what had boon said by :Mr. Maine in Mr. 
Ellis' praise, a.nd he regretted very much tha.t the Council WBS 80 soon to loose the 
benefit of the Hon'ble Member's aorvices. He (Mr. Ha.rington) looked fOrwBrd 
to the most satisfactory results from tho opera.tion of the present Bill., He believed 
tha.t tho Dill would hBve 8D important effect in checking ~ and forgery, Bnd in 
diminishing litigation. It must be admitted that these were great benefits to be 
obtained by means of any legislative measure, and it wa.s a so.tisfaction to him 
to think that for all time the n ~ of Mr. Forbes and of Mr. Ellis would be 
honorably aaaooiated with tho Bill. 
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OFFICIAL TRUSTEE DILL. 

f'heHon'ble}fa. MAINB. in moving tlll~t the Report of the Select Committee: 

on the Bill to constitute an Offioo of OfficiAl Truatoo be taken iuto cousideration .• 
did that the oo1y really material alteration made in the Bill WAIl iu roapcot of the 
mte of e . ne t~oll to be allowed to the Official Trustee. ami he thoucht thnt 011 
the whole the rates the Seloot Committe&proposed to allow were the best. 

The Motion was put and agreed to. 

The Hon'ble MR. MAINE alao moved that the Bill be p!lscd with t ~ 

amrndmenta recommended by the Select Committee. 

T e Motion was put and ngreed to. 

LUCKNO ',V MUNICIPAL BILL. 

The Hon'ble MR. MAINB, in movins that the Report of the Select Committoo-
on the BiU to provide for the appointment of a lIunicipal Committee for tb,e City 
of Luc1mow be taken into convderation. aaid tha.t there were two principal nmolUl· 
menta made by the Select Committee. The one WBI as to the nature of tho ~A 
to be loviod under tho Act. An Octroi might not at all times be tl10 best mode of 
taxation, and therefore the Committee of noy Town other th:m Luelmow to wbi"b 
the provisions of the Bill might be extended were empowered to determine in \VhA t 
particular form rates should be impoaed. The other great alteration in tho BiU 
..... the addition of a Section, under which tho provisions of the Bill might be ex-
tended to Bny Town under the direct administration of tho Governor-General in 
Council It had been suggested to him by Ur. Temple t·ha.t there were certain plnccs 
in the Central Provinces Blld other Non-regumtion District. to whicb tbo Bill 
might with greAt advantago bo e:t..ier.d· d. Tho Bill pro\"id -d that tlao G.,vcrnor-
General in Councilahould decmre who should bo the ez-ofJicio Mombers of tho Com-
mittee in noy place to which tho Bill was 80 extended. 

The Motion was put and agreed to. 

The Hon'ble Ma. MAINI: ahe moved that the Bill be pa.aaed with the amend-
menta recommeudod by tho Select Committee. 

The MotioD waa put"iUld agreed to. 
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MIRZAPORE BILL. 

Tho HOll'ble MR. BABINGTON moved that the. Report of tho Select Committeo 
. on tho Bill to remove certain tracts of ·country in the Distr.iot of Uirmpore from 
the jurisdiction of the 'Local Courts be taken into e'bnaideration. 

The "lotion \Vas put and o.~ eed to. 

The Bon'blc MB. BABINGTON also moved that the BiU be puaed with the 
addition recommended by the Select Committee. 

Tho lIotion was put and agreed to. 

MINORS' (BOMBAY) BILL. 

'rhe Hon'ble MR. ANDBRSON moved that t·he Report of the Select Committee 
~n the Bill far mnking better provision for the care of the persona and property 
of Minora in the Presidency of Bombay be taken into consideration. 

The Motion was put and agreed to . 

. 'rhe Bon'ble MR. ANDUSON also moved that the Bill be paaaed with the 
1l1oomtiollS recommended by the Select Committee. 

The 11otion WDB put Bnd agreed to. 

'~ Council adjourned. 

CALCUTTA, 1 
The 23rd Maro1a 1864. S 

A. O. l\IACPHERSON, 
OOg. Depy. 8tcy. to GoU. 01 I,uliG. 

Home lJcrt. 

R. 0.1'. I. J': L. D.-1I.I·;·\I ·SO. 




